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from the date of expiry of his earned leave.
The Visitor has accepted his resignation and
directed that it should take effect from the
date on which his earned leave expires.

As for the long term recommendations
made by the Committee, these are of a very
comprehensive and far-reaching character and
would require “consideration in depth and
detail. As many of these long-term recom-
mendations are also pertinent to Central
Universities in general, they would require
consultation with the University Grants
Commission and the authorities of the
different Central Universities. Government
does not, therefore, propose to take any
decisions on these recommendations at present,
but will do so after this detailed examination
and discussion has been completed.

I would like to conclude with the hope
that normalcy will be restored on the campus
of the University by the immediate measures
that are proposed to be taken now and that
its smooth and efficient functioning as an
Academic Body will become a reality. May
I appeal to all concerned, students, teachers,
leaders of political parties and all others
interested in the future of the Banaras Hindu
University to extend their cooperation in
seeing that one of our greatest natiomal
heritages begins to .function in a manner
worthy of the vision that lay behind its esta-
blishment,

=t W v (q) : SO AEEw,
St et frerer feg % & wAF AR #
go 74 g1 aar &1 fav frafadt v
Faeprer fgam mar 3, ¥ fear mar @,
AR amw A =fge o= aF 9w
faerifazl #1 7gf foar SO, @@ @
mifr #% wearfaw gt 7o (swm-

MR. DEPUTY-SPEAKER: In the light
of the findings of the...
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MR. DEPUTY-SPEAKER: Will the
leader of his group ask him to sit down ?

SHRI VASUDEVAN NAIR (Peermade):

It is an urgent problem.

MR. DEPUTY-SPEAKER: Let me make
an observation. In the light of the findings
of the committee if it is found...(Interruptions)
1 want to bring this to the notice of the hon,
Minister. There is a demand for the release
of the students and reconsideration of the
action taken against them. The hon. Minis-
ter may examine the cases. That is all that
I would like to say. Beyond that, I do not
want to say anything now.

DR. V. K. R. V. RAO: The report of
the Committee has now been printed and a
copy is available to each member. Let them
read the report and see what the committee
has to say about the students on whose behalf
my hon, friends are speaking.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): With
your permission, Sir, I rise to announce that
Government Business in this House during
the week commencing from 4th August, 1969,
will consist of :—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration of Statutory Resolu-
tion by Shri Kanwar Lal Gupta and
others regarding disapproval of the
Gold (Control) Amendment Ordi-
nance, 1969 and consideration and
passing of the Gold (Control)
Amendment Bill, 1969,

(3) Further consideration of motion for
modification of All-India services
(Conduct) Rules, 1968, moved by
Shri N. K. P. Salve on the 16th
May, 1969,

(4) Further clause-by-clause considera-
tion of the Criminal and Election
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Laws Amendment Bill, 1968, as
reported by the Joint Committee.

(5) Cousideration and passing of :—

The Delhi High Court (Amendment)
Bill, 1968.

The Lokpal and Lokayuktas Bill,
1968, as reported by the Joint
Committee.

The Indian Registration (Amend-
ment) Bill, 1968, as passed by Rajya
Sabha.

The Oath Bill, 1968, as passed by
Rajya Sabha.

{6) Discussion on the Report of the
Committee on Defections on a
motion to be moved by the Minister
of Home Affairs,

SHRI SURENDRANATH DWIVEDY
(Kandrapara): On which specific date will the
last item be taken up ?

SHRI RAGHU RAMAIAH: These are
the items which will be taken up during next
week, but this is not necessarily the order in
which they will be taken up,

MR. DEPUTY-SPEAKER: We will
decide.

SHRI BAKAR ALI MIRZA (Secun-
derabad): From the last session, I have been
trying to raise a discussion on the Prime
Minister’s statement regarding Telengana. It
was discussed in the Business Advisory
Committee and it was agreed to have some
time for it. But for lack of time, it could
not be taken up last session.

Before this session started, I gave notice
of a 2} hour discussion under rule 193. 1
have no communication from the secretariat
about that, Telengana is on fire. There is
almost police raj there, All the schools and
colleges are closed. Thousands of CRP men
are stationed there, 1T request you to give a
direciton to find some time for this discussion.
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SHRI S. M. BANERJEE (Kanpur) :
I fully support Shri Mirza that there should
be a discussion on the Telengana situation.
All the colleges and schools have been con-
verted into jails, I am told. The students
are not going there. The Bill on Members
Salaries can be postponed and it should be
circulated for eliciting public opinion because
public opinion is against that Bill, 34 Mem-
bers of Parliament had written to the Prime
Minister asking her to reinstate the emp-
loyees who had been suspended on 19 Sep-
tember last year. An amnesty should be
granted and they should be taken and the
recognition should be restored to the union.
I have tabled call attention notices about
four Ordinance factories but you in your
wisdom had disallowed them. They are
suffering from inadequate work load. State-
ments should be made by the hon. Minister
that they are not retrenching... (Infer-
ruptions.) The workers should not suffer in
the hands of the private sector.
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DR. KARNI SINGH (Bikaner): The
progress of the Rajasthan canal work and the
speeding up of its construction following the
famine should be discussed in the House. I
believe the Government has announced
recently that the work on this project is to
be slowed down for want of funds. 1 want
this matter to be discussed.
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SHRI DHIRESWAR KALITA (Gau-
hati) : Sir, one minute,

MR. DEPUTY-SPEAKER : Seven minu-
tes have gone, What I would suggest is,
all these matters could be brought up before
the Business Advisory Committee. If you
address a communication, 1 will place it
before the Business Advisory Committee and
try to find out. (/mterruption) Shri Shiva
Chandra Jha.

SHRI K. N. TIWARY (Bettiah) : The
Time is over; we have to adjourn for lunch.
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MR. DEPUTY-SPEAKER: This is not
the Question Hour. 'We have already spent
nine minutes, Many matters are raised
now. The Nixon matter was raised by an
hon. lady Member from this side of the
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House. I would suggest to the Minister
concerned one thing. From next time on-
wards, you just circulate what is going to
be taken up in the next week, and if there
are suggestions, we shall put them up before
the Business Advisory Committee; not on
the floor of the House, because there is no
limit to it. It is impossible to deal with
these matters like this. Now, Dr. Melkote.

SHRI DHIRESWAR KALITA: Sir,
have you not seen me rising? (Inrerruption),

DR. MELKOTE (Hyderabad): Sir, I
support the motion made by Shri Bakar Ali
Mirza.

MR. DEPUTY-SPEAKER: 1 know
what you are going to say—it is regarding
Telengana. Has the Minister got anything
to say?

SHRI RAGHU RAMAIAH: Nothing

MR. DEPUTY-SPEAKER: Nothing.
Now, there is one point. Yesterday, I
asked the Law Minister to circulate, to give
the full reply to the communication or the
point raised under rule 377 plus the opinion
by the Attorney-General. Snri Dandeker
suggested that some time should be given
for discussion of that matter. So, we will
consider it, and then—

STATEMENT RE. MATTER UNDER
RULE 377

RESIGNATION BY VICE-PRESIDENT
ACTING AS PRESIDENT
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MR. DEPUTY-SPEAKER: Under rule
377, a point was raised, and the Minister
has made a staternent. He cannot raise it
now. Two important constitutional issues
are involved. Therefore, Shri Dandeker
suggested yesterday and you have supported
him, if I remember aright, that we should
have some sort of debate. We shall consider
it in the Business Advisory Committee,



